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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

0. A. No. 	65. of 	.1992. 

DATE OF DECISION 1$Ol993  

B, Ievadasandthree othezs 	Applicant (s) 

Mr._P. V.Zhanan 	 ______ Advocate for the Applicant (s) 

.V.eraus 	-- 

flirector_Genera],_I.C.A. IL _Resporident (s) 

New Delhi and another 

Mr. JacobVarghese Advocate for the Respondent (s) 

CORAM: 	. 	. 

The Honble Mr. S.P.Mukerji. Vice thainan 

and. 	. 

The Hon'ble Mr. A.V.Haridasant Judicial M'ber 

Whether Reiorters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ?t' 
Whether their Lordships wish to see the fair copy of the Judgement? l' 

• 	. 	4. To be circulated to all Benches of the Tribunal ? M 

JUDGEMENT 

(Ho&.ble ri S.P.Mukerji,ViCe chaizman) 
.. 	...-' 

In this application dated 9th January, 1992 

filed undár Section 19 of the Aniniatrat1Ve Tribunals 

Act the four Assistants who have been working on an 

adhoc basis from various dates between 15.10.83 and 

8.10.94 in the Central Marine Fisheries Research 

Institute (a4FRI) under the ICAR,have prayed that . the 

respondents be directed to regularise their services 

with effect from the datesjof their joining duty with 

all consequential benefits including seniority. They 

have based their claim on the orders of the ICAR dated 

6.12.90 and 14.3.92 at Annures I nd II respectively. 
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They have also challenged the Circular dated 31.12.91 

at AnnexureA.VI by Which action was initiated to 

fill..up the iive vacancies of Assistants through Depart.. 

mental Competitive Rxamination. 

2. 	Wien the Case was taki up for arguments 

today the iarned counsel drew our attention o the 

M.P.201/92 filed by the respondents1  uhich was disposed 

of by the order of this Tribunal dated 4.2.92. It was 

noticed in that 11.P *  that the respondents - 	clearly 

stated therin that thse were ten vacancies of Assistants 

to be filled-up on the basis of the Limited Dartmental 

Competitive Ebcrination and since by the impugned order 

only five vacancies are being filled..up,this Tribunal 

found that the five renaming vacancies would still 

be available for accommodating the applicants. The 

learned counsel for the respondents  at that time even 

assured that even the filling up of the five vacancies 

through .Annexure..VI - order will be subj ect to the outcome 
..'- 	-.-...,... 	- 

of this ápplic&tiön. Thus so far as the Impugned order 

at Annexure.k.VI is concerned the ssne cannot osq. 

any problen for the applicants. 

30 	 The applieante'problan is that having been 

appointed as Assistants on adhoc basis during 1983 aM 

1984 they are not being regularised in accordance with 

the iraat*uctions of the XCAR at Annexures XI and III. 

In accordance with these instzuctiOAs adhoc Assistants 

as a onetime measure would he reg%ilartsed on the bs1.s 

of the recmendations oe, the £Pç. 	en the cases of 
- -  

these applicants were referred €ö t h -i XCAR by the 

Director, CU'RI vide D.O.letter dated 9.1.92, the latter 
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.4a,  

was infoxmed vide ICARs letter dated 19.5.92 at 

nnexure.A VII that "the case of regularisatiori of 

adhoc Assistants may be exaiined and decided as 

per instructions contained in the Counc ils letter 

No.j44990.Estt(1) dated 6.12.90 and 14.3.91. The 

aforesaid tio insxuctLofls are none other than 

urel IX and Ifl on dith the applicants thenselves have 

based their cla1n. airing the course of the arguments 

it was brought to our notice that the respondents 

thEnselvee in their additional reply statenent dated 

24.11.92 revealed that on the basis of the aforesaid 

instxuctionsof the Ouncil.at Mnexures U and III 

"necessaly proposal was subnit ted to the EPC for 

consideration of the regularisation of the adhoc pOStit. 

However. 1C in their proceedings dated 20.6.92 

have recorded that since the adhoc appointees have 

filed a case in the C. A. T. for regtlarisatLono the 

proposal may be considired after the final decision 

of the case by the Hbnble Tribunal. 0  

4. 	From the above it is clear that all contro- 

versies have now been laid at rest. The ICAR thneelves 

are of the opinion that regularisation of the applicants 

before us should be taken up on the basLa of the 

instructions at Annexure A.ZZ dated 6.12.90 and 

Annexure'uXXI dated 14.3.91. The Director. QVFR1 

put up the proposal of regularisation on that basis 

to the EPC which 	held up further proceedings in -) 

view of the pendency of this application. The learned 

q0unsel 	the apiicant also stated that the appIi.. 

cants will be fully satisfied if their cases are 
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considered by the MPCfor regularisation. 

5. 	In the conspectug 02 facts and circumstances 
: 	

;; application to th ee 

the respondents to consider the applicants for 

regularisation as Assistants with effect from the 

date of their original appointment or frcm any 

subsequent dates on the basis of the recnendationa 

of the DPC, in aceordance with the instructions 

at Ann eniu'res 	and A, III mentioned above. All 

consequential benefits as ainisible to then should 

also be made available in case they are regularised s  

from the date of their regularisation, Action on 

he above lines should be completed t thin a period 

of three months from the te of cammunication of a 

copy of this judnent. e will be no order as to  

Costs. 	

Ut, 	jP) 

(Am V.HARIDAS( 
	

(s.P.wmcwz) 
JUDICIAL b1918E 
	

VICE QAIAN 
18.1.1993 

kslBl. 


